
is all because Parliament, the Lok 
Sabha, is net in session tor as hong. 
ag it should be. Your predecessor,, 
the first Speaker of the Lok Sabha, 
Dadasaheb Mavalankar, once ruled 
or observed that for the effective func-
tioning of Parliament—you, in your 
wisdom also referred to this matter 
in your Madras lectures recently— 
the Lok Sabha should sit for at least 
seeven months in a year; and I am, 
glad to know that the Prime Minister 
in a communication to my hon. col** 
league here, Shri Asaithambi-—he has 
sent copies there of to all Members 
I believe, I have got a copy of fhe 
letter which the Prime Minister wrote 
t0 Shri Asaithambi__

MR. SPEAKER: What is it we are 
now on?

SHRI HARI VISHNU KAMATH; 
Pleas© be patient.

MR SPEAKER: I am always pa-
tient. So, don’t worry about that.

SHRI HARI VISHNU KAMATH: 
Because this BAC Report is a vital 
report which will hold the field for 
the next six weeks or more.

The Prime Minister wrote to Thiru 
Asaithambi as follows, I quote-.

“There are ample opportunities 
during the seven months of the year 
in which Parliament is actually in 
session to discuss all these matters.**"

Now, it does not need higher mathe- 
motics to work out the period during 
which the Lok Sabha is in session; 
Three months Budget Session, six 
^eeks monsoon session, six weeks' 
winter session; in all, six months, and' 
not a day more.

I was given to understand—I do 
not wish to reveal any Secret any 
State secret, governmental secret— 
that this particular session, because «T 
the heavy agenda before it, was 
scheduled to commence earlier ther#*.
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BUSINESS ADVISORY COMMITTEE 

TmHTY-rFXBST REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARMA): Sir, I 
beg to move:

‘That this House do agree with 
the Thirty-first Report of the Busi-
ness Advisory Committee presented 
to the House on the 7th March, 
1979.”

MR. SPEAKER: Motion moved:
“That this House do agree with 

the Thirty-first Report of the Busi-
ness Advisory Committee presen-
ted to the House on the 7th March, 
1979.”

Mr. Jyotirmoy Bosu.

SHRI JYOTIRMOY BOSU: What is 
happening to the Lokpal Bill? Why 
is there no mention about that? 
Then, what has happened to the Anti- 
Defection Bill? Why are these Bills 
not coming up? We want an expla-
nation from the Minister; he owes an 
explanation to the House with regard 
to these two Bills.

SHRI HARI VISHNU KAMATH: 
(Hoshangabad): I submit, Sir, that
thiy Thirty-first Report of the Busi-
ness Advisory Committee is the pivot 
on which the business of the House 
will revolve for the next six weeks, 
till the 26th A pril....

MR. SPEAKER: If I may tell you, 
this is settled by the leaders of all 
Parties,

SHRI HARI VISHNU KAMATH; 
I know, Sir; I  know the composition 
of th« Business Advisory Committee. 
What I am going to submit is vital to 
the effective functioning of the Lok 
Sabha, the supreme legislative forum 
in the country. I am sorry to note 
that th« time allotted to various Mi-
nistries has shown a tendency to fall 
during the last so many years. That
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m s  an idea, a plan, to summon it 
•earlier on the 12th February or about
Xhat

MR, SPEAKER: You seem lo be
knowing things more than I do.

SHRI HARI VISHNU KAMATH: 
.Not always. At times some Minis-
ters. tell me some things which are 
slot secret.

It would have been better. There-
fore, as suggested by Dadasaheb 
Mavalankar in 1955 or so—and I am 
asure you will subscribe to what the 
first Speaker of the Lok Sabha, your 
predecessor, said in those days, 1 take 
i t  that you are also of that view in 
the light of the lectures that you 
delivered in Madras recently—all 
these difficulties would be rsolved if 
Parliament, the Lok Sabha, sits tor 
*even months in the year—three and
a hall months for the Budget session,
seven weeks for the mohsoon session,
‘seven weeks for winter session.
Alternatively, three months Budget
session, two months monsoon session,

ttwo months winter session.

THE MINISTER OF RAILWAYS 
(PROP. MADHU DANDAVATE): 
How much time with the masses?

SHRI HARI VISHNU KAMATH: 
"We are always with them.

The time allotted to the Ministries 
•can then be increased that way.

Please look at the time allocation.
I  would not say it is ridiculous be-
cause all parties have agreed to that,
but what logic or wisdom is there?

T he Defence Ministry, you will agree,
the House will agree, is one of the
most important Ministries today par-
ticularly in the global situation, th&i
Is developing, but the M en c*  Minis-

•, t r y  seems to be the Cinderalla of the 
'Ministries here. Only four hours for

' t
the Defence Min&ftfr'fc demand*. 0 ot 
of that, I  am sure the Minister will 
take a t least 1 1 / 2  hours, if not 2
hours.

MR. SPEAKER: We are cutting
into the Defence Ministry’s 
now. If you take away this time, this 
also will not be available.

SHRI HARI VISHNU KAMATH: 
That way, so many things are hap-
pening in the House. Time is valu-
able and important for all of us. 
That is why I want an increase in the 
session time to seven months in the 
year. 1  hope you will agree to that 
and see that it is done during your 
time. It will be a significant achieve-
ment.

MR. SPEAKER: I think it is ad-
dressed to the Minister of Parliamen-
tary Affairs.

SHRI HARI VISHNU KAMATH:
It depends upon your pleasure, your 
strength too and your wisdom and 
I am sure God has given you great 
{strength and wisdom to carry out 
that very vital reform Lok Sabha, 
seven months a year, not less than 
seven months in a year. That should 
be the key word, watch word; that 
should be the guiding line for the 
Lok Sabha.

In regard to this matter, you want 
the Finance Bill to be passed by the 
26th of April and the guillotine, that 
deadly, lethal weapon in your hands 
will descend on the ministries on the 
23rd, according to para 3 of this re-
port; the guillotine, that ancient, 
French -revolution weapon is still be-
ing used here and will descend on 
several ministries 0n the 23rd April
1979. Why? This is because of the 
provision in the Provisional Collec-
tion of Taxes Act 1891 as amended by 
an amendment of 1984 which increas-
ed enhanced the period from 60 days 
to 75 days. Is there any earthly *«i- 
son or heavenly reason as t®... *

PROF. MADHtJ B&NBAVATE: 
Guillotine is connected with ,tfee toe** 
vens.



Sffill &AR1 VISHNU KAMATH: SHRI HARI VISHNU XAMATH:
. . .  .why this par&a of 75 days should He is thinking of Marie Antoinette

not be increased to 90 days......... I cio who was the French Queen at the
not see any logic or reason. Why it time 0f Fr.ench Revolution,
should not be increased to BO days.
If this is accepted then there would One last word,
be more time given to the ministries’ 
demands as well as the Finance Bill.
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MR<. SPEAKER: Unless there is an 
amendment to the Act, you cannot 
raise the period from 75 days to 90 
days. This is not the occasion for 
moving the amendment.

SHRI HARI VISHNU KAMATH: 
That is why I suggest to the govern-
ment that they should bring forward 
an amendment. I am told that the 
1964 amendment was repealed and 
therefore it is 60 days. It should be 
increased to 75 days. Why can it not 
be increased to even 907? Govern-
ment should give an undertaking that 
they would bring forward a Bill to 
amend that Act, I am sure you will 
agree with me, the whole House, 
right left and centre, will agree with 
me that it should be amended. It 
cannot be amended straightway; a 
Bill could be brought and passed in 
one day; there is no difficulty about 
it. Government should bring forward 
a Bill. If it is done then the guillo-
tine need not descend upon all the 
ministries. So many ministries were 
beheaded last year by the guillotine. 
I am sure the same history will re-
peat itself and many ministries will 
be beheaded this year as well guillo-
tines this year also. It is very un-
fair to Parliament, and to you and 
to the people. The people are our 
nr. asters in a democracy. Dr. Ambedkar 
said that the people are the masters 
and we here are their servants. It is 
unfair to the people/unfair to you un-
fair to the government’’. I am sure 
one Minister agrees with me,

PRO*. MADHtJ DANDAVATB; No 
minister should be kept cm par with 
Marie Antoinette.

MR. SPSA&GR: Evidently Shri
Dandavate does not want Ms minis-
try*a debate to be completed tod*y.

MR. SPEAKER: Still one more?

SHRI HARI VISHNU KAMATH: The 
general discussion on the general bud-
get has been allotted only 15 hours. 
When the Railway Budget was allotted
12 hours, don’t you think that the gene-
ral discussion on the general budget 
should be allowed at least IS hours. 
I know the House is the master of the 
situation; any time the House can ex* 
tend the time even later when the 
budget is taken uP. I would there-
fore ask the Government to keep 
these two things m mind: amendment 
to the Provisional Collection of Taxes 
Act so as to extend the time from 60 
to 75 or 90 days so that the House 
will have more time and the wider 
question, that the House, the Lok 
Sabha should sit for at least 7 months 
a year, so that in this long budget 
session of 3 or 3 1/2 months, we can 
have a brief interlude of 10 or 15 
aays, if that is possible. I am not in-
sisting on that: Let it be continuous. 
But if the House is so willing, sc— 
minded, we can have a brief inter-
lude fo? 10 days in this long budget 
session, so that the House can be vi-
gorous and alert. , «.

PROF. P. G. MAVALANKAR (Gan* 
dhinagar): We will feel refreshed.

SHRI HARI VISHNU KAMATH: 
Even my younger friend agrees that 
we will feel refreshed.

SHRI O, V. ALAGESAN (Ark®* 
nam): He is the son of the first
speaker.

SHRI HARI VISHNU KAMATH: 
That. 0f course, everybody knows; I  
do not have to remind the House 
about it.



AN HON. MEMBER; W hat *bwlt priorities ih it are to  be sw n tlsd  to 
5«nch hour? the dMferent m inistries and the; tim e

to be allotted ft* discussion. I t  is
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SHKI HABI VISHNU KAMATH: 
X do not insist upon that.

MR. SPEAKER: You allow your-
self to be provoked by other inter-
ventions.

SHRI HARI VISHNU KAMATH: 
I  make these proposals I do not 
know how the Minister from Ranchi 
reacts to them. I am sure he also 
has got these things in mind but as 
Minister he might say something dif-
ferent from what he might have said 
as the Rt. Hon, Gentleman from 
Ranchi. He might not fully agree 
because he is Minister now. Other- 
wisei he would have agreed.

fSr**r (girg*gfre ) : aft
VitffaPT sft m  TOR T? |  flTWftft 

fsrfsKtRr fa* f  igvrA f̂TsfVar vr# $ fMr t 
♦  $ v tf nitt 5ft 43 fa 
fw  qv wi iw m  ?«r ??f
£  tfn  3 srw i

SHRI P. SHIV SHANKAR (Secun-
derabad): I felt a little concerned
that no time has been alloted for the 
Ministry of Law and Justice,

MR. SPEAKER: Because t h e r e  is
justic always.

SHRI RAVINDRA VARMA: My
hon. friend, Shri Jyotirmoy Bosu, 
referred to the Lokpal Bill and the 
Anti-defections Bill. This question 
has been raised earlier—perhaps in 
the last week—and i  did say in ans-
wer that the Government’s intention 
is to bring forward both the Bills. As 
far as this report is concerned as my 
friend, the Rt. Hon. Gentlman from 
Hoshangabad pointed out, it deals 
primarily with business to be trans-
acted in relation to the budget and 
tiie Demands for Grants and the time 
to be taken for them. The hon. 
member is fully aware that every 
year the practice is that the whips of 
different parties and groups sit toge-
ther with the Government Chief 
Whip and discuss and decide on the

true that one often h is  the Reeling 
that it is a Herculean task to discuss 
the functioning of a ministry and the 
policies of a ministry la the course of 
four or five hours. 1 can therefore, 
understand the hon. members* feel-
ing that the time allotted to the dif-
ferent ministries is not as much as 
they would like it to be. However, 
hon. members are also aware that 
we have to transact business within 
the time that is available to us. Tak-
ing all these matters into considera-
tion, all the groups felt that this 
would be a reasonable apportionment 
of the time that we have and a rea-
sonable listing of priorities for dis-
cussion this year.

The hon. member from Hoshanga-
bad made two suggestions. One is 
about the amendment to the Act. He 
is very much concerned with the guil-
lotine. He is concerned with two 
things above all. One is the World 
Government, and the other is saving 
heads and ministries from the guil-
lotine. As a student of history, he 
is well aware that sometimes when 
royal heads have had to roll under 
the guillotine, monarchs have been 
very keen to protect their beards pro-
testing that they have not sinned 
against the people.

(Interruptions)

SHRI HARI VISHNU KAMATH: 
Beards have remained; heads have 
gone! Long live the beards!

MR. SPEAKER: Beards are, of
course, more important than heads; 
The question is—

SHRI HARI VISHNU KAMATH:
1 asked about 7 months session.'

MR. SPEAKER: About that he can-
not straightway say anything. Tfat is 
a  matter to.be discussed.



Let him consider i t  

MR. SPEAKER: The question is:

'T hat this House do agree with 
the Thirty-first Report of the Business 
Advisory Committee presented to 
the House on the 7th March, 1979/’
The motion was adopted.

12.46 hrs.

MATTERS UNDER RULE 377

order to store essential commodities 
in the respective Islands and to clear* 
the backlog and the passengers, the 
existing all-weather ship is nnahj* 
to cope up and hence the presex* 
crisis.

I, therefore, want through you to 
call upon the Government to arrange 
an all-weather ship forthwith so a« 
to ease the acute hardship faced W  
the people of the Union Territory of 
Lakshadweep.

SHRX HART VISHNU KAMATH:

(i) Repo r t ed  t h e f t  o f  s t e e l  w o r t h  
a bou t  Rs. TWO l a k h s  ir o m  t h e  pr e -

mis es  o f  Ja wa h a r l a l  Ne h r u  
Univ ers ity

*>sr srem w f t  (w?w») : vwwr 
Hlfasr, wrwu 'reft v  # wipe
$nw fvevfiftiTWT *f w  xsi rrc 
gtwrerv ^*pnwr 2 ww v ijsir w  
86  st r" *ronr f t  *nn ^ i wwNr i f f  snra 
vr |  ftr urftwi It % wfftnr vnnmr
ift m w  f  i fir* i^wr |  fa  t *r «rt*m i f  
*rftr» rft v ffa ff $  qnHrrft *rrf*r?r $ i
f*KTT 9WFT TO JIVIT $ WT JjftT
*R*T CTH t, ffTVR tTffVt W&Q 3Tt*T W ft

«Pt ve H  m  vnm r  t o !
1

(n) Need  f o r  pr o v id in g  a n  a d d it io n a l  
ALL-WEATHER iSHIP f o r  t h e  peo pije  o f

La k sh a d w eep

SHRI P. M SAYEED (Lakshad-
weep): Sir, I want to mention the
following under Rule 377.

Acute hardship is faced by the peo-
ple of the Union Territory of Laksha-
dweep for want of conveyance to car
ry and stock in the Islands the essen-
tial commodities and other mate-
rials. At present only one all-wea-
ther ship to carry passengers and 
cargo to and from the Inlands is 
available. This problem was fur-
ther complicated on account of the 
VIP visits to the Islands during the 
season, th* result being people who 
ate to reach the mainland and Is-
lands are stranded; in fact, even the 
seamen in Minicry who are wanting 
to go: to Minicoy ate stranded, in  

>
* m  t s ^ m .  •

12.50 hrs.

RAILWAY BUDGET, 1979-80— 
GENERAL DISCUSSION—contd.

MR. SPEAKER: The House will 
now take up further tiisoussion o f , 
the Railway Budget.

PROP. P. G. MAVALANKAB 
(Gandhinagar): Sir, I am happy to 
be able to participate in this general 
discussion on the Railway Budget. 
May I say a* the outset that, listen-
ing to most of the speeches which I  
the pleasure of doing in this debate^
I carried the impression that, instead 
of dealing with some of the major 
aspects of railway administration and! 
railway management, many of ufli 
perhaps inevitably, seem to go into 
comparatively minor issues of a train 
stopping at a particular station or 
water not being available at a parti-
cular station and so on and so forth, 
with the result that within the limit, 
ed time—we just now from Shri H. 
V. Kamath’s long drawn out remarks
heard how difficult it is for us to get
enough time for each Ministry—it i* 
difficult for us to deal with major
questions of policy within the time
allotted to us. So. I am really won-
dering whether we should not evolve
some kind of a device whereby the
discussion on the Railway Budget ca»
be divided into two parts—on* for
general discussion and the second
for every Member to mention the re*
quirernents of his constituency.


